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or 70 per cent, and the foreign com-

ponent will be much less. The en-
gineers who came in connection with

Bhilai or Rourkela were in hundreds.

This time it will be only a few dozen

next time probably it wil] be nil

Like that we are proceeding It is not

ag if in ten years, we have not prog-

ressed. There is no use saying that
we are still where we were ten years
ago and that it will take a century
to do things on our own. I am not
pessimistic like that. In the next five

years, by the end of the next plan, I

think we will be able to stand on our

own legs. There is absolately no dif-
ference of opinion on this aspect.

Therefore, I have nothing more to say.

Shri Nath Pai: Is it not a fact that
the expansion at Durgapur and Rour-
kela was principally, very largely,
substantially, done by Indians and
when the original foreign consortia
wanted to have it exclusively for them-
sclves, the Government of India natv-
rally opposed it, and actually our
Indians did it? If that is true, are we
wrong in insisting that the same be
applied with regard to Bokaro?

Shri Sanjiva Reddy: No; the Rus-
sians say there is a slight difference in
the technology. We will be able to
discusg this only after the project re-
port is ready Then we will try to
secure as much as possible for the
Indian technicians. But today the
project report is not ready, Therefore,
we are not able to discuss with them.
But when we discuss thig naturally we
will try to take as much as possible,
for our own engineers,

17.55 hrs.
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contd.

Visrt oF THE PRIME MINISTER TO NEPAL

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
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Pakistani Aircraft
carrying troops over
India (CA)
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Shastrl): With your permission, I
would like not to read it out,but to lay
on the Table a statement on my visit
to Nepal [Placed in Library. See No.
4421/65].

17.554 hrs.

CALLING ATTENTION OF URGENT
PUBLIC IMPORTANCE—contd.

(iii) REPORTED FLIGHT  PAKISTANT

PLANES OVER INDIAN TERKITORY CARRY-

ING TrooPS ETc., FROM WEST PAKISTAN
To EAST PAKISTAN—CONtd.

Shri U. M. Trivedi (Mandsaur): Is
it not a fact that producing of false
manifests knowingly and believing
them to be false is an offence under
the Customs Act, which offence en-
tails foreiture of the vessel wherein
the goods are carried and lays the
culprit open to prosecu-
tion and punishment; if so, why have
the Government agreed to release the
aircraft and the pilot and o‘her officers
concerned?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): In this matter, certainly a
serious view was taken of the irfrin-
gements that have been made mention
of in the statement that I have made
in the House in the morning. But
since the matter was betw:en one
Government and another, we in.
formeq them we were unable to per-
mit a clearance of the aircraft for on-
ward flight across India to Dacca; we
informed them that the aircraft was at
liberty to return to West Pakistan, for
which flight clearance would be given
on request. In pursuance of that the
aircraft hag returned to West Pakistan.

Shri U. M. Trivedi: That is the very
question I have asked. You have not
answered the question.

Shri A. M. Thomas: I have said that
it being a Government to Gyovernment
business—we have also courier flights



